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The third aspect is regarding the delayed
payment of some of his terminal benefits.

The respondents may file a reply to the Oa.
which should be filed

The counter-affidavit,

within two week®, can be restricted to

; this aspect alone gince the other two

, issues have already been directea to be
f settled in the manner indicated above.

" The OA is admitted in terms of the above.

Liét the OA for final hearing on 14-10-1997
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.
is o= regaﬁdﬁgﬁﬁa
licant

in this’ OA. The firs
encashment of leave where the ap
disputes the leave at his credié as ﬂ
arrived at by the respondents. This ;
aspect need not be prolonged H
unnecessarily and ought not really |=
to form part of any litigation any '

It would be sufficient to

iil !\ ' 7
LN I{ ) \
‘; ‘ .‘\'\ N \
j .
4 Central Administrative Tribunal Hyderébad Banch: Hydﬂrude
[‘:}r‘
D c_f - N D » ) .2
. . !fzglj of 1997,
k .' . _{ - .'f
H u& ; iiia_i ‘f Applicants(s).
\ VERS Y 3,
A SH”43CL6 SF*‘ F%(}‘ (}1&1(14
g &= E)Shﬂﬂ?f@nﬁ 4}—«1chLL4hﬁm4 gg__éh 1
: (RuSpondents)
/ - -
- Date ’ e !
\ j Office Note 3 ORDEZR
5 | T
24-9-97% ! The applicant projects three grievances
;

(et e F

§ more.
i direct the respondent to fix a
date withing the next two wzeks,
i i
¢ ask the retired official(applic?nt)
:  to be present in his office on ?he
f ‘date so fixdd, to be shown the details
H,
If he still

uitable
and

s

of leave at his credit.

has any grievance with regard t? the t
final quantum of léave at credit thus L
arrived at,he shall file a representation E

to the respondent within a weeki{thereafter,
which, if submitted, may be examined

on facts and merit and finally replied

to by the SSP within a fortnight from the

f‘ date of receipt of the representation.

i The secoénd grievance ©of the applicaﬁt is
regarding the canceliatioua of J’soell of
leave on M. which was earlier granted

to him. The reasons for the said cancella- |f.

should be conveyed to thelapplicant ||
of the :

tion
at the time of the exanination

documents as indicated above.
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The apcllcatlon has been submiti sd to the Trlbunal b :
i
]
I

""\-}. {-‘(-m_?}‘ {’:’MH{,‘XLJ,W f’:‘)\k-/"‘
Shri
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PELEER Under Section 19 of the Administratiys Tribunal

J
Act.

1985 and the same has besn scrutinised with referencd
to the points mentioned in the check list in the light oP'

the prou151ons in’ tmm admlnlctrm51ve Trlbunal (prncedure)

Rules 1987,

ﬁ’l , - The appllcatlon is-in ord:r aniimay be listed for
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12,

13.
14,
15,

16.

17.

18.
19.

20,
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Ravs legiible copies of the snnaxur- Uiy
b.sn Pllsd,
Pas ths applicant 2xnaustad o1l Bygils
fas tha Index of dozuments o Filed
aone proo:irly,
Has the daclar:tion as g raguinsad
form, I bz=n made ,
‘Have required rnumpsr op exvelops (file
full adresses of the respondents bean
/ i .
(a) Uhether the rzlizf sought for,. ar.
single ca sz of action,
(b)  Whother any interim relie
& : )y . oz
ic) In case an MA faorp cénanatisn 2F de
Ca it Supported by an affigg
Whethsr this cause be hzarad by sin~le
Any other points, o
Result of the Scrutiny Wita initigl of
Blorke -,
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CENTRAL 1DMINIST  TIVY TTISWAL HYDE 27300 nTicH . yyns DﬁBPD‘

_nlry No. ijﬂéléy

Renort in thes Scrutiny af . Apolication,

. 31. .
Presented by (gjﬁ:~t2«5fif$ﬁ_ Natz nf Dresipta?ig;?s

'Applica5t(s) wadgﬂ{*a741;a€%. .

Rgepandent(s) %'( f’g? ftﬁmlh% &"

Baturs of grisncance . /(ngar(“ EE}W(:S**£1%’7“ Q‘J/rfj

, / | - ?j 3

" No. of RESDDﬂdEHtS;-.r..-i;

No. of Applicants

’ CLASSIFICAT IO,

SUDjECtOQ'lhm’-)EIDaI‘tmEntIl‘l..l‘lﬂ.'l&nil'll @

1. Is the application in the proper form,
(three coplzte sets in papsr books Form
in two compliations). g !

2., -dhc ther name descriptian.and addreasd af all ths \KSIf
partied been Furnishad in tie cause title,

3. (a) Has the. ”‘Dllcatlﬂn bren fully signed and uarifiedk}ﬂ
(b)Has tha condies b.,cn duly Jlgned ' -

(c) Have suPficiaznt number F,c: es of the appllcatlon \ﬁ?
bezn filed. '

, - ’
4. UWhethzar all the MESEg3ary narties gre imsl=aded, “é& 3

5. Whether tngl sh traaslstion af- cocugsente in g larﬁuag= -
other than IrolJJh or Hindi nozn F lad. 2 :
6. Is the aDDllcati;n an tine, (Sez S=ctiuon 21). \§:> H

7+« Has the U kaLatnama/ﬂﬂma ar Apaerance/ﬂutharisation \ﬁg
been PllOd E

8. It the application maintainability. . |
{uss 2, 14, - 13, or U/R. 8 Etc-,)‘*-ég\ : i

3. Is the application accompainsd IP2/D8, for As.50/- .2&?

13, Has thea impusgned -rde-s 7rlmlﬁgl duiy attested 1egitable‘}sg
C apy Deen filed. : '
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| IN TEE, CENT ADMINISTRATIVE RIEE?*.L ?_

|
. K.Sﬂiﬂf‘ S AL2)T O *7«1/@7/‘4
¥ ‘ TVDER TEENCE 1 AT HYDAR] i)
“b Jeoh On, SRS R T
g>,~@5ﬁjﬁ?vébh~}”g ca No.lﬁzg%\of 1997

Between:

e @ im'm' ENeashr
%} Mh Hafeez Applican'f'c

- o P

AND | _&ulm/msm

Sr.Supdt of Post Cffices, ~
Hyderaked Scuth East Division, _‘FO?SG/( @
and others. _ _ « « « Respondents

©

CHEONOLGGICAL STATEMENT OF EVENTS

Sl
é No, Date - Events:
1. 20,9,95 The applicant retired on superannuation
frcm the cadre of HSG,IX,
Ze 1.11.95 The applicant was grented permissién
to remain in the quarters for two
months,
3. 5.10.9%5 The applicant was paid retirement
gratuity of Rs, 36,600/~
4, 3.4,96 Kg,896S was recovered from the remmining .~
amount of DCRG of the applicant
5e e 5.96 A pplicant filed OA 687/96.
6. 16,£2.96 CA No.687/96 was dsposed,
Since the applicant is not having any other alternative
remedy except to approach this Hon'ble Tribunalllfor
| remedy redressal of his grievances, has filed tHis
4 hurmble gplication before the Hon'ble Trikunal.
Hyderabad

Dateds 17.3.97

FECEIVED))SRPY

14
W.R. Devard) |G
gr. €20

Rii-ttd ol




IN THE CENTRAL ALMINISTRATIVE TRIBUNAL
HYDERABAD BilCH : AT HYDERABAD

oA No. }2.%| of 1997

Between:

Me A.Hafeez «esApplican

¢ .I

ANKD

Sr.Supdt of Post Cffices,
Fyderabad South Ezst Uivision

and twwoc others. . « « Respondents
INDEX
e - . .
51. Ann P:age
julel Documents relied upon No No
| . !
1, Original Application 1=6
2 Lr.No.C/2-2/5/Pension & LCRG/93 I
dt. 26.3.96 of Rel B I e -
3. Kepresentaticn of the .applicant '
dt. 27.2.95. I ? 134
4, Lr.No«B7-3/85 dt. 28,8,95 of R-1 1T iw 9
5. L1 oNO['=65/65-96 Gte 1¢11.95 of Rel v Im-
e Memo NoeBe7=3/85 dt. 3+11.95 of R-l ' 13
Te Representation of applicant dt. 2&x%x l
2‘2. 110 95. VI *jij-—
8. Memo No.Bl/3/103/95 dt. 1.3,96 of Reg VII¥ }j_g
9. Order dt. 16.12.96 in Oa 687/98ﬁ5ﬂ’7. VIII \$Ju§ \Q,
Hyderabad

Dated: 17.3.,97




21 (1) (a) of the A.T.aAct.

(s

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

6A No.'»-'l’)/gf\ of 1997

Betweell s

M.A.Hafeez, S/o M.A,Ghani,

aged about 58 years, Ex~-BPM,

Kanchanbagh, Hyderabad., vsodpplicant

AND

1. “he Bupdt of Post Offices,
South East bivision, Hyderabad.

2o The “irectox of Postal ServicCes,
Hyderabad “ity Region, Hyderabad.

37 The Yirector of accouts (Postal),

Hyderabad, « « s Respondents

DETAIS OF THE APPLICATIONS

Address for service of surmons/ SANKA RAMAKRISHVARAQ, Advocate
Notices etc on the applicant 3 1-8-549/¢, 11 Floor,
" | - “hikkadapally, ‘Hydersbads

+

i Particulars of the order a_gainst which
the application is mades

This application is against the non-payment of
jnterest on the delayed payment of retiral benefits and
ir‘egalar short payment of Rs,5024/~ towards leave

encashment,

2 Jurisdiction of the Tribunals
“he applicant declares that the subject matter of
the order against which the wants redressal is within the,

jurisdiction of the Tribunal u/snl4 (1) (b) of the A.T.Act,

34 Limitations
The applicant further declaresthat the application

is within the limitation period prescribed in Section

4, Facts of the cases
4,1, ‘Yhe applicant respectfully submits that he was
working in the Postal Department for about 35 yemrs

and retired from HSC cadre on 30.9.95 on supez:ézmuation




—

<

He had been very sincere, hard working, toally devoted to his

duties, He retired from the post of Syb-Postmaster, Kanchanbagh,

Hyderabad, South Bast “‘ivig ion.

4,24 It is further subrjhitted that as per the rules, the
applicant was to be paid ﬁis-gratuity, commutation amount,

CGEGI53 amount and leave exf;cashment on the date Qf. retirement,

But in the applicant’s cafée, the payment was delayed'inordinately
resulting in heavy financfial loss. The applicant had a very

small house and he had to expand the same, 1f he was to rﬁove

his family and due to th;e ensuring retirement benefits, he
contemplated to expand rlilis smaii house by constructing two

more rooms and magde agr_éement with the labour contractor in

~July, 1995 on the condifion that the amount will be paid in

October, 1995, after retirement. ‘he contractor left the @rk

half way,.since the applicant could not pay any amount due

delay in releasing thef‘ retirement benefits. this again resulted
in heavy loss to the applicant; since the contractor has gone
back on the agreed amc"ﬁunt on the basis of escalation of prices.
Since thé house oouldf not be completed and as his grandson, hhb
was studying in the Ii"{anchanbagh Lab, School, who could not be
shifted in the middlffe of the academic year, the appl icént
requested for retent:n.on of the quarters £ill the end of the
academic year., He was granted permission to retain he quarters
xxkkxghm for two months by paymg Rs, 117/-= per month vide SSPS,
Hyderabad South East VYivision lr.No. ¥_65/95=96 dt, 1s11.95 but
even after two mon‘th he was not pa:.a the retiral benefits and
he could not complete the construction of his shouse and B0
could not vacate the Sub-Postmaster's quarters. It is humbly
saubmitted that on ?‘the applicant's retirement ‘one'Shr‘i Narasimha
Rao was posted as SPM, Kanchanbagh on condition that Imszszaee%6
not ocaupy the qxéarter ad he omntinued the post tiil iféé&%
without occupying the quarters drawing HRA and the applic;xt's

remaining in the quarter would never have been detérimental to

the administration.




€

4,3, The applicant was hard pressed ior money for comple-

31 3 23

tion of construction of his house but the department had been

indifferent and insensitive to the applicant's financial

" problame, He was retired on %.,10,195 and on 5.,10.95 h‘g was

paid retirement gratuity of Rs.38,600/- out of the eligible

anount of R§,65010/-. The remaining amount was paid on 3,4.96
from which an amount of Rs.,8969/~ was recovered and even 1if
double the rent after two months is to be recovered, there

was a Clear excess recovery of Rs,8301/-

4,4, It is further submitted that conversion of leave of
one kind to another for the purpose of maximum amount of leave
encashment is allowed as per rules and the applicant, who had

209 days Earned lYeave at his credit applied for conversion of

_EL on medical certificate for 31 days from 18.2.70 to:20.3, 70

as commuted leave and the same was granted by the SSDOs vide
his memo No.87-3/85 dt. 28.8,95. Without paying the léave
encashment amount on 10,10,95, the S3POs cancelled the conver-
sion vide his memo No.,D7-3-85 dt, 3,11.95 and the appl icant
represented to the SSPOs about the illegality of the Cance -
llation order on 23.11.95. Yhere was no response and the
applicant was allowed an amount of only 207 days léavé

(not even 209 days) and the amount was paid on 11,3.96,

4.5y ‘he applicant was entitled for commutation of Rs,

41046/~ which was due to be paid on 1,10,95. But this was

paid with 25 days delay on 25,10.95, * r

4.6, The applicant further submits that he was due K5,6314/-

on 1,10.95 towards CGEGES, which was paid only on 11,3,96,

44574 In view of the delay in payment of retiral benefits,
he submitted an application on 27.12,95 for which there is no

Leply so far. Meanwhile, an amount of Rs,8969/= was ordered to

n

of the

be recovered for the so Called unauiihoiised OwwUPacioi

quarter vide SSPOs order dt, 2643.96,

)

s '
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s 4 33
4,7, The applicant therfefore £iled OA 687/96 before this
Hon'ble Tribunal seeking refund of the exceés recovered amount
of Rs.8301/~ and also payment of interest at 18% on all the
delayed, payments, This Hon'ble in its order dt.16;12;96
directed the applicant to represent to the Fost Deptt about the
excess recovered amount but without passing any order on payment
of interegt to bhe delayed payments. Hence, this application

before the ‘on'ble Tribunal,

"5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONSS

5.1 The applicant submits that hg was due to get a retirement
gratuity of Rs.65010/- out of which only Rs,38600/- was paid

on 5.,10.,95. Out of the remaining Rs,26410/~ an amount of Rsy
8969/~ was recovered towards house rent and the remaining

Rg 18009/~ was pald only on 3.4,96 with a delay of 6 months

for which the applicant is eligible for interest,

524 It is @irther sgbmitted that the applicant exercCised
his right for conversion of EL on medical certificate from
18,.2.,70 to 20,3.70, which was approved but illegally cancelled
and in spite of his repeated representations, he was not wld,
why it is cancelled, Leave once sanctioned can be cantielled
only if there is no #ligibility and even then it has to be
treated as EOL, He‘was finally paid an amount of Rs.32568 on
11,3.96 with a delay of 5 months 11 days. He was short paid
Rs,5024/~ which is vet to be paid and so the applicant is
entitled for interest for Rs.,32568/- for 5 months 11 days

and Rs.5024/~ with interest till payment from 1.,10,95.

De3d The applicant humbly submits that he was sanctioned
commutation amount of Rs,41046 which was payable on 1,10,95 but
was paid on 25,10,95 resulting in heavy loss and he is entitled

for interest for the period of delay.

5.4, The applicant was further sanctioned CGEGIS anount of
Rs,6314/= which was payable on 1.10.95 but paid on 11.3.96,

and he is entitled for interest from 1410.95 to 10.3.96.

7- / .
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s 5 32 “,r
5e54 It is further submitted that payment of interes't". for
delayed payment of retiral benefits is well settled ::Ln law
vide 1993 (1) ATS 61, New Delhi, 1991 SCC (L&S) 427, 1991 (1)
ATJ 600 Chandigarh, 1992 (_:5) SLJ Kerala ligh Court 199,

1985 SCC (L&S) 278, it was held that action should be taken
against officers responsible for delayed payment of ré'etiral N
benefits, vide 1998 (2) SLJ CAT 361 Patna and that the

interest for delayed paymentshould be granted vide (li990)

12 ATC 63 Brnakulam,

6, Details of Ramedies Exhausted: .

As there. is statutory provision to appeal ag:ainst the
retiral benefits, the appliCant has no othexr alt'erna';t:ive r emedy '
except to approach this Hon'ble Tribunal, Hence, th:.fs application

before the Hon'ble Tribunal. ' ' ' o *

74 MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT 3 o T

The applicant further declares that he had not previ-
ously filed any application, writ petition or suit regarding
the matter in respect of which this apblication has been made
before any other wurt or any other athority or any 'cj;,ther

Bench of the Tribunal,

8. Relief (s) Sought:

It is résPectfullY Prayed that the I-b tble Tfibunal nay |
be pleased to d:.rect the respondents tD Pay the appl:.cant the |
short paid leave encashnent amount of Rs¢5024/~ &and interest on
all delayed pamentg detailed in para 5 at 18% per annﬁm‘ for
the period from 1.10,95 till the date of actual paymeht and -
pasu such other and further order or orders as may be deemed

fit and proper in the circumstances of the case,’
9. Interim Relief: Nil

10, Not applicsble

11, Particulars of Postal Order:

e m

- .
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a) PONO s @; \2 G;Q;'ﬂ\;f\:\u
b Dates$ {&\%\0\’\

c) | Fees Rs.30/- .

a) Name of [the office of issues \“(wd.k\m\\nqq}?.b C_ Hyag
e) | Name of i-l:he office payable ats G\,? *\“\idmm\'l»%

J @SD\ =
12, LIST OF BNCLOSURES AS PER INDEX WPIOJDSSD Momopao
i VERIFICAT ION

I, M.A.P:Iafeez, 5/0 M.8,%ani, aged about 58 vears,
ex-SPM, Kanchanbagh, Hydérabad, do hereby verify tl*l;at
the tmnt_énts of this application from paras 1 to ¢ :and
6 to 12 are true to my personal knowledge and para3-5
believed to be true on legal advise and that I have not

suppressed any material facts of the case.

Hyder abad
Dateds 14.3.97_
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v - : ‘ Govérnment of India
- Departmant of Ponta

a ;-Office'bffthe Senior Supdt. of Post Offices,
Hyderabéd SOﬁth E,at Divigion, Hyd-500 027.

To~ Con et oL
The Postmaster,;~- ) L
Hylexrabad: Jubilee HO/Stn“Kathiguda*H&

. Hya era':)ad—- 500002 /. 500029

Otu,—ﬂ b

‘No Clg:gé 5 [ PTO\».DORG/ L.;.? atﬂd at I’iy_ferabad 27 thg__aa{"g%/ -

e S g e e
‘.
Pleaﬁﬁ arrange to make payment to bhri [RE ﬂ b (o, 2 g
\m A(' aaa (I “} WhO R{il—l—-ratira,lon the a_fteanOn Qf '. ..;fl [I r‘-
e . '.,El sumeof fsd 0y l,n.f. {Rupeeg g, !\ ceannc Qo m.':..i,am:ﬂ';
\Tmu_VuAui@ﬂ 1wﬂ§“lesaarecoverles detailed in para “?5 ' o

Ty,

below being the amount 61’ QOMTCRG . The amount should be

h =T

_paid on or aftervlf- .
2 The following racovarins should bae effoctod from the ‘
DCRG ganctioned nbova and cdredited in UCR of the gdans. date !

recordirig there 'in”full particulars of credit in- accsunt o
under intimation:to thls offlce and Diractor of Aooonunrq{rﬁntqj) e
Hyderabad-500001. f '

i o sl Grandiatoad Greuedte, ot G i,
- oeqel  dmsRd \Q’C@:Sﬁaqﬁi B gt

500 Oy s ool e S Backidy Aoy, U

4- | ”.‘. """""_—.@
5« "{9’61?3:—‘;?;5 R _/“”2'“ fo *Flf(
3. HiSfacquittancn ma&rbp taken for the gross amount on ACG-117
on tone rupee ravenue stamp.
4. The partioculara of payment should be recorded in service
boah of- the official, ( , _
5. - This sanction should be kept in oux personal cuatody I
until 1t is paid, ’ \
) ' .t
6e- The disbursing officer should be made reaponsible for
the proper identiflcation of payae.
7.~ "The amourt ig debitable “Abstraot—G»G10)DCRG Voted" iden ey g,
. ,“;‘.lf ]1‘ WA I
8. - ' Balance ot DCBG will be Aythorisged for. paymant by the ..l Gl e

.DA(P) Hyd-1 as a final o‘ttlcment.

A S h(-.ﬂ-‘pt-‘{‘_\ e

‘ [CVPS u,)I\U" Mhf

’ Sentor Yupdt. of 2ost Officas

' Hydarahad Soi1th BEagt Divialon
| Hyderabad-500027.

tossnapiat erﬁd. L JAEY N
. o hoedeon Sy P Yoron 1 ['orm'lti{fm. He will please

take payment at R L A HO. _
2. The Director ‘of ACG%UBtS{POStﬁj) Hyderabad~500001. .

far informatisn and nece qqqry‘acf1on.
3. Office copy. :
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Subjects DELAY IN PAYMENT OF RETIREMENT BENIFITS-REBARDING

Fezpected Sic,

1 retired <{rom Service  on IN-09-9%5. At the tima of
rotivement, I waa not given any raeatiral bhenefits, Subeeguently
A anount of Re. 39,400,600 was zanctioned as retirement Gratuity
and waw paid Luly s, 338,600, 00 presumabily far the recovery of e
rent  of  the guarter | am accupying. 't is a fact that T am in
accupation  of  SBoavt gquartecs,  but {1+ te also a fact that v
Eind-zeld  hag Aaken gtmest  care  teo recover Govt  dues  andg

- with-held oy gr{?ity of Fe, 10DA/ -, -

Y

i

The DOP  fhas  wancticned the whole gratudty vide hig order -
MO &QR7 /Pansion VITAC Mo &G/ 95-947FP0O Mo LIZER/LPR dated 1. 11,95

Re &8, M8/~ Las DORG and i T am duq'to'that“Rs.?ﬁ?@fﬁ?:wmuf-¥ﬁémm“-
EAMRT hAas ot beon paid  to wn o far. oo yauhiave wi th~h) o

Re. 1884/ towards possible house rent, no further amount can be .
Twithheld, I reguest vou to arrange payment of Rs.05,410.600. -

‘lﬁmﬁdimfély as already vou have vl th-held Gs. 1QEE/ -, )

I had  abkout 7 Smontha Bl at cradit and T requaasted for
Canveraion  of  certain period  to make the total creait of 240
. dave, You  wera kind 2raugh to acoede tao my raguest bot, undilad
= o cancel YOUr awn ordorea. I submitted furttoe applicatian in
Cthie case  and why it g ‘pmnding there 1 no reason vilvy i
‘encashment should not be paid ta ne for the period for which I
Bad  Ful) antitlamnent ., While requesting wvnou ta sympathetiocal ly
cancider conversion . of  the Laave pariod. I request vow tao
release the amaunt  of lesave erncashment of about 7 moathe £ oag
which therae ie no dispute,

p& Every  Govt sorvant in service can not he ineenasitive to the
raetiring  Govt  Srvant oas retirement  is  the aatural  ong  of
buraaucracy. I retired in CSentemher FE,0 and  vou too would
retire, I don't  bnew whan, | hut every afiicer Has ta empathian
with th&plight of a pensioner since vvery offilcer 1w oa pensioner
in the futura,:

futhoritarianion  of an aof{icer ig unwnrﬁ%]w artd 16 1o oweh
ey, S0 1 rativelng  officer 1o your o Kind - sald do not
undeprstand, Ta day { am a pensioner and tomoreow vour mawy heog
Penstoner and [ thing Yt will  onot get any extra penasion hy
suffoacating  me, Afterall  the 1aw of w0l val of human soci ey
should pravail  and  humbly | reguest YO, toarrange pavment of
Bo. 25, 416/-  ae reaiduar DORG and the lpave enCashment of aticut 7
» fmonths of which there s o digpute,
B e T ——

S Thanking wou,

' . Yorur e fajthfully,
- l
Dated: 242. 9% ;

Station: HYDERAEAD
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VERIMENT OF IND.’IA
manm&m OF POSTS

r{c senlox supnrintmdmt of post offices,
.outh Fast Division Hydurabad %500 o9

t.‘ed ot Hydmréﬁid 500 0;.]7 hhﬁ E‘E'QQ

cody Hydon:abad South Bagt Mvisien, .

06 1s here by agcorded 4o »ﬁrﬂ.u.k.ﬂafmz,
Kanghanba h for conversion of earned lemve tn
1nto commuttoed leaVe for the period. notmﬁ _below:

‘vi . pmﬂ:lzianw of Lm.l_a }0 of %ﬁ (vas mles._,' .1972.

B L i P R S - halert X 2

B.L on- i, C from 18,2,70 to &20. d0 70 4, 3l da#s.

l"\

A__ggpv of thd.a m_emo ,Ls usued tos

. r.‘

Regdy 1 Tht Po:tmas'i.er HKderabad Jubliee HD Hydarabad - 2,
. | He will please make necessarr co-rectlions in the
servica ok and as well as in tho leave account pls

e

/ﬂ';‘ ‘rhn official foF infomationi

< .

{

3, ‘l‘he Director of. Accounts (Postal) Hydembad -,

4-,'§ccountant “ Divisional Ofﬁ ce, =
5. QA K qu‘nch at visional effice,

T

YA Ty 48 Offic‘e_u copy/ spa,m‘.i

! : ‘ i
'

o : b - (_[KJ\JL‘D\J—"JU -
TR "' I U‘ﬁ”&hfbr‘" Sigd T 0t Fost Ot fices,
‘ Hyderabad South East DAvision,

Hyderabad 500 07

i

Gunction of tho &mior Supenndmﬂmt of . R
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T k T Government of'India ﬁ;
¢ . v [Department ol fosts’ . ] . ,
. Office off the Senior,Supdt. of fost Offices, . -
Hyderab&dfﬂouthfﬂast,Division,* Hyd-500tO27a

) _ o - . P (ilegd.AD) o
‘ Shri.M.A.Hafeezvg_ R - o SEle e T
ST RRBALSRM, o T T i N
' " .Xanchanbagh.80-- |- - . 0. A Tn T

; '\'HydapabagFSOOOSB : ‘--}h-“' L ffﬂw'ﬁnfﬂ " Tf"*
| ¥o.-63/95296. | Doted at Mylerabadz500037 the 1-11-1995,

'lfhi-Su5eracation of $PMa qﬁarters-ﬁeg.
Ref:=Your letter dated 25.10.1995, . -

; ‘ . Ai - | : T '

4 . o o >;! , RN S

- - In-continuation ! to this office letter of even no. dated

18.10.95 you are permitted to_retain the quartem for_two monthg
Prom the date off iretirsment i.e., 30,9.95 affernoon vide Dta,

cletter Nosd=167/88-51dg dated 16297880 o

':*=OOO=“ '

;

. ' f - s . .

: . You are therefore requestaed to vacate the quarters by
30,11.1995 positively by crediting the licence fee of I 117/~
forngyf95 at“KanchanbagthO gnd_intimate'credit_particqlars;

NO_EXTENITON WILL Bl PEAMITIRD,

:
. - - - N
L Ly L , . }1(
Cege v o , o
AT PR : . | MA@;DI-,” -

. Ly : -‘-‘_' : o i L R T s '\3 [P N -
T T o o .jf - Senior Supdt., of Pogt Officeg

ce s ‘ : : Hyderabad Jouth East Divigion
S : . IR T Lyderabad~500 027.

=

s

T E "
ubpostmaster, Kanhhanbagh, Hyderabad-58 for information.
Accountant)/BI Branch 0a, Divisional office for information.
fayment of'enchhment of leave and other Yeneflts if any should
ffected inl consultation with the building branch, Divisfonn:

Lce.

S

ot

Jenior Jupdt. of roast Offices-
v Hyderabad 3outh Bast Division
. . Hyderabad-500 027,

-




o ‘ | _ uapumewJu TN -uq-u /1 Lﬁf" (::iﬁ;jjz? ”
' 0ff1ae4d,

v 7ot . office o f ‘the Sanior Supits of Poat’
e Hyﬂara’aaa iiou'bh East Divisten, Hyd=500 0 7.

S _
Mam9.§sg21*2£9§ ] gged at EXderagﬁdn&" Q21ﬁ_ﬁha 3-11-“292,2

Thta eff!oe ‘ordera 1unuea vide thim offieo

=dntod 2B¢8v95 regarding conversion of  earned loave. M -
conmuted leave fox the peniod from 19,2.70_t0_2043470 ~{31) days
in respoot of: Shri.ﬂbh.mafeeﬂ,ﬁatd.ﬂﬂu Eanohanbagh 50 ave ¥ hevﬁhy

.A,-aanoelled.‘fauf el B _ T TR SO S ,
'",fawm*“-‘#‘ s T “;a:.p;.ﬂ~:u 3_{.;._’ ..

3 »' “ o r|' ‘,: . }._ - ":- .. l-., '1'.-" ‘7!","",_';." . N .._.';‘ . . '. 3 ‘
’ ‘- e el i e u‘: ST e

v o (!

- Algo sf thig Hamo 1a_Sa3u ta:-"w" TR o
N lha cotnanter, Hylerabad Jubilae' HG,' H dorabaﬂ—SOOOOZa' Thig
. i " T-nas e refoerence te hils 1r.Ho.An/Pnn/ﬂAJ/‘5-96 dntod Te10493

' . The mervice. hoou of tho affioi&l 15 roturned herewith for taking

-+ /" necesaary sgtions e
xRs The ‘efficlnl Ton 1nformati0n. His xequamt oeuld not ‘vs conaidercd ,
' ‘bacause the leave afe was running mines, balance ot 61 Gays durinb

' 1979 and’ 1 dey during. .B?
'3y The Dirastor oflﬂoaounts Pnstal) Hydorahad-SOOOQld

4« lhe Agcountant Divigional. Qffice.-
. o OA, BI Branch & Divisfonal Offioee. -
A_G_a‘;'o-l.flﬁﬁ Gopy. L . :'”- o """"""' - '
. {_ 1"-—?'.":- "'.:'u ‘ K “ ".f o . - '
I F LRI A TSI DR S R i

SN » .'ﬁ” Sonier Supdte of Pomt-Offices

. fill

Hyderabad South Keat Divislen
Eyderabad-boo 027. c

@ ” "_;:.\’1- i) ﬂ -HQFCGZ;"'.\ |
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f”f - From g J o
! - | f
| MA Hafeeg, SPM(Retd) -
, i Kanchanbagh PO S

Hyderabad-58 ‘
To. .~ -

The sr Supdt of Post |
Hyderabag South Ea

St Division ‘”
Hyderabad-500 027 oy o

Ref.

2) | ~do~' gt 3~11-95,

| o
Lt that the Ccancel

any reason for Such action,
!

. Presuming
that day, I s
cancelled if no Hpr,

' 'Théhking you Sir,

o
! !
Dt 23-11-1995

1) 'Your Offlce Mzmo No,

B7-3/85, at 28-8-95,

lation memo qoes not give

4
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Hydomabd-douth £oat Divizion, Hyd-5

B AT ARRY atod o ! Hyderaba ‘-!.:‘,ELQQ_,Q?.K:,,_E!L‘lj_:.l':?ﬁ-.//

svinionn of Rula 39 of TGS ( Laava)
of Poat OFFices, iyd,

- e e o e e s ~ 0 Urdtar Lhe iy
males 1272 Janction At Lho Sanior Supdt,
Gonth Eaet DLviziom, My ¢r b o N.nnn 027, L8 horoly ascorded ok
i pnym@nt af’ c”?hnﬂﬂﬂ%ﬁf;%ﬁﬁ.ﬁﬁ l};ypnjnlqﬁy for 2007 dnys (Vo
o cundred ?i:'}"':?i"'aﬂ':.:\?'ﬁ Tomay )l farnsd d loAvs "mernﬂ.i_l*__‘"—“ljﬁ 1T A
' ol anz Exdpfh“](m1CHwn'Hn h Gﬂﬁ_fﬂtifﬁd”ﬁdﬁﬁaﬁhr””““”Li”” an L
al tocnouon of JU=0="10, 1 '

B e
pourssrs

A cany af Lhis oo 13
PR LI A LA SR

cachan Nanh 30,
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¢ AL T orriskad nbo
Tz, PP onf thn Orielall
~“F Ged, 1 ho Ppostmasbkar Jubi lae 10, Hydernbuduﬁuu OOy wiltily g Sparn
o copy B0 Giractor of aoeounts Postal, |1ydﬂ-rnb:ad--fS’-.IUT‘d Ui,
5 Tha Accountonb U Hydﬂrnbud“SUH 2T,
a oGP ice copy/IpeTo sORY.
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(Order per Hon'olo Shri an.Jéi-Parameshuar;.hbmbcr (A) Do N

1 [

The csse of the spplicaht is that he was uurking'as y

aub-Post MNuster in the cadra of HSG-11 at Kenchan Bagh Post Urfica
i .
<o eand retired frow service on 30-9~65.7 While he was IR wrvice h
T,
wet providued’a quartor at KanchaP Eogh st & nominal ront of lAV7/-
1o | :

per month, By letter No,D-65 dtu21~11~95 the applicant uway

asked top vecate the guarter by 30-11-85, Tho applicam could nct

vacate the quarters as on 30-11-5% as his own hause was under conal>
-

truction &rd his children wers undergoing education., Tharefore ;

ha roguestod tho puthorities to jgxtend tho periocd Por vecoling thu

e e = - e S SRS SRR S B

quarters till ths end of March, {1996, However hig requesl wes not

considered and the applicant vac'sted the, quarter on 26-2-56,

24 The Department has recovered a sum of R.0,969/~ touvards

the licence fes for the guarter Por the period from 1-12-95 to

28-2-G6, |

|

3. Foeling eggrieved by tHe ection of tho respondents in

= ; [pes 4N
: WA .
recovering the sum of Rs.8,96%/- for the occupssion owfquurtur from

-

1-12~G65 to 28-7-96, the applicant filed this application praying

thig Trivwnal to direct respcndents to refund the sum of ool y 2617/~
(45.8,3G1/~)with interest at tng|rate of 184)., |

rd w

4. It is submitted fur the applicant that he was dus Lo

: | o ,
get the retirement gratuity ont+10-55 but he wes m?f paid only -

Rs, 38,600/~ out of K.65,000. That out of the remain amount & sum

of Rs,6,9089/~ was recovered towslfds the licsnce fes far Lhe olcupa-

. _
i |

* . | . . ) ] .
Lion of the guart:., which was not under thoe damand, Lvon b e {les e

. \
...‘0‘-1-

C g
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o 2T THL CONTRAL ADHINISTRATIVL THIBURAL 5 nYOERAD A DLLZH
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‘Unzgluft APPLICATION HG.667/96

Hee L RE e MR s o M ke e ot mmoemi e v i s o b e M ms rer o r e

IR 4

CORTE DF GRCIA i 16-T%-1996,

S syl Sl A P UL S U=

Betwsen =

!"1 + R . H& [,U[‘J Z

' vo Applicant
I
And I
. ‘ | ) “:,._::"\."(}_l_ -'.[j‘

1, The S5r.Supdt of Post LYffices, S w@\
{ B T South bast wivision, lyderasad. - A X . W
; N - . 'i ;‘ : !__'. T_‘ 'E‘.
} Z. The Uirector ot kostal services, b o O
! Hyderwbad Lity ilégion, Hyderabod,. . ‘ R O
H —{ ‘ ' . . AL
{ T - . N )
I i 23 - The Direclos of Rocoountgo (Postal), . o 0 B
: Hyderabad, - | B

oo REegponduenty
i
| _ | ‘
. Coungz]l for the hpplicent : Shri Sanaka Hu.akrisana oo
' Counsel Tor tiw Respondents Chri V.Vinod Ruwar, sdol.ooldi

P -
, - —— -
i

C(J.lhf’ :

....._----.-........

i | THE HOR'ELE SHAL £ DAL RATANESHURL o TiCioLd (5
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kg,

Puring the course of ergumenly, the learnad counsel -for Lhe-respon-

| . | . o
T The learnod coungel forf the respuncents alsu ploduceds '

.

the tattor dtq10q11/3792 dt  30=9=95 wheruin Lhe tetes of datoyuy

Far unauthoriscd occupation of Joatal Accommodption vas rovi sed.

L

" gents further submitted that the circular instructions rselisd upon

’ (f_\.(,.o.:\.-kw aedi o - .
uy the applicant are applicetle |to Hu7 Generasl Pool Accomnodation L
~ 1
+~ made ~
and the same cannat befspplicsble to post attached quarters. !
B. . CLven though the learned counsel for tho applicont diapu-

tec thal the quarters occupied By him is a post attachod quarter,z»

Ly g comaunication dt,29-11-95 he wss made aware thul he vas

cn e ———— . e C e e e =

K
-+ r

ceccupying the guarters which wag attached to the post. The tuarnud

counsel for tha agplicent further ralied upon the circulat inuslruc-
tions dL.13/16-9-88 issucd for considering unouthoriased oooupa-

tion of the guarters on reLiremlnt/deuth/trans?ar. Ho relied upon |

paras (e) and (g) of the said instructions, wirich raad? as Follows

"(g) The retention of & post-sttached querter can
be grentued by the H%ad of & Circle, only upto

8 period of two mounths and not beyond. A

- (qg) Pequest for retention of quarters by retired

officials cen bg gantad Jnoer thu provision
‘ |
of the Directorate detter No.2-£7/86-N8(P)
dt ., 8-¢-26." N _ i
{ ' ;
Under the said rules it was Por, the departmentto conuidur Lo
. l

extend retention of the pust at'tached quarters., Howev:r the

applicant was informed by the Letter dt.29-11-6% that his roguest

Por retention could not be condidered. Tho lear ned counsel mmmmu?m

contends that the applicant ahJuld have been informed 1nadvancs L
o

' . . . ) C o +

abput the circular instr.ctiong contained in leltoers dt . 30-0-95 A
' , . 1

and the depa:tment 3 intuntion Lo rotover the rent ol the ratao .
L. : »

IDODOS.




vacated the quatter Who sy was lyiny vacent tor throo m““LDSqu
. : i :

Further the said quarter wes not”a post attached quarter, Inepite

of the pecuniary hardship, the applicant is willing to ﬁay Lha rent

al tho double rate for the period from 1-12-95 to 26-2-96., Thare ¢

-1s delay of & months in payment of..gratuity. and e portihn of the

: ) : , .
retiroment heénofits were peid to him sfter he vascatod the preimlsea. .
. 5. The respondents have Filed their counler contending — 7
. .
that 904 of tho Uesath-cum-retirement gretuity was paid Lo the
applicant on 5-10-95, That most of the reliral bemefits were pald
‘{'; (f-t: l\.r\ .‘,‘):\\.«"ﬂ:\ I -

to the apgiticard within ssdtabde tims, That the applichnl was
M 4 — |

pecrmittes to centlinue to occupy the quartsrs up to 30-10-60. Tist
the quarters ococuplied by the applicant wes & post attathed quarter .

Thet the spplicaat made & regrvsentation to cuntinue Lu-uccupy
.

‘. - the ssid quoarter till the end of March, '90 whichh wss rejecled Ly
' v ‘ b
- the authoritiegs. #hs there is no provision Lo esxtend thg oL Ll nd

j'u':}i ¢ Maiie A —

. of vccupation kay of yguerter buyond 2 aonths dfe-thg--Guadeo? -Loat
Ie /- ‘

— ~

3

C@tIﬁtﬁEH?nﬁartmrﬁ}\the period of occupatian beyond 2 months was

; trested as unsuthorised/illegal occupation and the ronl —uas
) . ’ e J"’\.‘\ TV ey )‘JV [N s e ]

e charged et the rate of R,55/- per sq.fsaﬁ/ﬁrum 1-12-9% o ZUu-7-%b.,
L.

,,,,,,,,,, —— e o - e e S e e e —— e — b o

~

b During the courss of argum6nts the lkarned counsel lor
the respondents furnished a copy of the letter dt.2%=11-95 through

which the epplicont wao inforwed thot he was in voccupalion of o

P * poust Bttached quarter and es per the existing rules retention of kG

.

post attached qguarters could Lo granted up to 2 months and not

beyond that period, Further in the seid letter ho vas dirmmtad

o o : , o i 7 .
to rerer to the asrlisr Latta%.dt.18~10-95, T, T295 and 21,18 090 v 0

! . to vacata tho guartaerag by 3U=11-95 positivaly,

M S At

T e . I |
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‘ af M52/ - per sq.faeyﬁ, Hhuaupr”l Humbly teel tret the retention

i ‘ (v e
; uf the guerierg by the applicent was under £he justilisble ceose.
, . | : ) L |

fs
P . _?“ll_is for_the respondents tu consider whethar tine demagu: renls -tg- -~ -

tu be recoverad or not. 1ifeel that recovery of . 8,969/~ (1.m
Lie graguity of the applicant apprars to Le seuere havlnyg roegecd

to the conditions and finemcial circumstances of the appllcant

: - The epplicant may make a suitehle representotion to the Uirectorate

: to re-consider the issue of recovery of damagas for the pericc I
! .| . Al
| Jfrom 1-12-65 tg 20-Z2-96, In cese such & reprssenlalion iy mace,

i

i

the Directoreto may consider it sympathetically within 37Honlhs
from the date of receiptl of Lhe reproscntalion. Wilh Lhese ol cel -
vations the (.2, is dispossd of . No UFUET &8 Lo costy. »
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/
ﬂ IN THE CENTRAL AIDMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT FYDER‘ABAD

OAFO., 1281/97. i
Date of Order: 24-9: 97.

Batweens i}
i

|

Mo A.‘Hafee s
e Ippl icant. }‘

and

1. The Supdt.of Post Offices, |
South East Division, Hydexrabad. i
i

2. The Director of Postal Services, !
Hyderabad Clty Region, Hyderabad. i
i

3, The Director of Accounts (Postal)
Wdetabad.
e Resﬂon@ntS.

For the Respondentss Mr. N.R.Devraj, Sr,J58C,
QO RAM3

|
|
For the Applicants Mr, S.Ramakrishna Rao, Advocate. |
| F
!
!

THE HON®BLE MR, H,RAJENDRA PRASAD : MEMBER(AIMN)
The Tribunal made the following Orderi= ’

The applicant projects three grievances in th:l.s; O s
The first is regarding encashment of leave where the spplicant
disputes the leave at his credit as arrived at by the responiients.
This aspect need not be prolonged unnecessarily and ought not really
to form part of any litigation any more. It would be sufficient to
direct the respondent to fix a suitable date within the next two
weeks, and ask the retired official (applicant) to be pmsent in his
office on the date so fixed, to be shown the details of leave at his N
credit, If he still has gny grievance with regard to the final
quantum of leave at credit thus arrived at, he shall file a represen-
tation to the respondent within a week thereafter, which .1.£ submitted, .

may be examined on facts and merit and finally replied to By the ‘
ght from the date of receipt of the rep?:esentation. g

The second grievance of the applicant is regarding the cahcellation
of a spell of leave on MC which was earlier granted to hin} The
reasons for the said cancellation should be conveyed to the applicant
at the time of the examination of the documents as :I.ndicated above.

The third aspect is regarding the delayed payment of somg of hnis
terminal benefits. The respondents may file a reply to the O.A.

The counter-affidavit, which should be filed within two \eeks, can be’
restricted to this aspect alone since the other two lssues have alrea
been directed to be settled in the manner 1nd:l.cated above. :

)

SSP within a fortni

The OM is admitted in temms of the above. - !

List the OA for final hearings on 14-10-1997., W
A i
/&@\ - |

peputy Registrar |
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Heard Mg; S. Rama Krishna Rao for the
: _

| applicant and Mrl N. R. Devraj for the
i J .

‘respondentsl

2. ThF applicant had raised three basic

grievances in this OA. Firstly, he disputedthe

quantum of leave‘that was ShOWD as being at his
. y
‘credit at the time of his retirement on

superannuation.‘Sécondly, he was dissatisfied

()]

with an alleged ?ancellation of a spell of leav
which had e?rlieffbeen sanctioned to him on the
- strength ofia medical certificate. Thirdly, he
was aggrieved by the delay in sanctions of

amounts due|by way of his terminal benefits.

b
3. . Viqe order dt. 24-9-1997, ;he parties

were directéd to?settle the first two issugs by
discussion and pé:sonal interaction., It is
understood |that this has since been done. If any
question relating to these £wo grievancés happens

to be still junsettled, the same may be settled

through the normﬂ? process of representation by

the applicaqt and its examination by the respondent.
{

‘ {: ,
No further directions are called for with regard

- to these matters.

54. ThJ onlyiaspect which remains for
1

o . 1 .
consideration now, is the one concerning delayed
i

! E
payments and the guestion of possible interest on them.

}

g‘%f' | ..3/-




' It would be seen that there has been definitely

of amounts representing the encashment of unspent

gleave. and also (Certain nominal amount)} on refund

made to the |applicant. If any settlement is

some dvoidable delay in sanction and disbursement

-~

of CGEGIS contributions. There certainly does not

Seem to be any inordinate delay in the matter of

commutation of pension.

5. Taking into consideration the facts and
submissions made, it is directed that the actual
quantum and extent of delays be determined,

wherever these have occurred, in all payments

found to have been needlessly delayed in any
of the disbursements to the applicant beyond
60 days from the date such payment(s) became due,

the respondents shall sanction interest on such

clearly-identified amounts @ 14% p.a. The actual
determinatio% of the delays, if any, may be done

within 30 days from the date of receipt of a

copy of this order, and the sanctions, if any and
1f justified|be issued within 45 days thereafter.

It is clarif%ed that any interest that may become

payable in c?mpliance with the direction shall be

calculated and admissible only upto this date, viz.today.

6. Thus the OA is disposed of. .
| , /BN

| j\DLJ” ol . )
| i pm————__t e

J

(H. RAJEHDRA PRASAD) | fjJ
‘\j

5

Membe¥TTA)

Diclated.in open court
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